WWW.FINANCIALEXPRESS.COM FRIDAY,SEPTEMBER 27, 2024

FINANCIAL EXPRESS 20

SVC CO-OPERATIVE BANK LTD.

Corporate Office: SVC Tower, Jahwarlal Mehru Road, Vakola,
sanlacruz(E), Mumbai — 400 D55,

Regional office at No.1, Central Bank Road,
Chamrajpet, Bangalore - 560 018. Ph: 080 71231027/28 to 32.

Safe Deposit Locker Holders

BEFORE THE HONBLE COMMERCIAL COURT AT CHENKAI
(05 NO. 8 OF 2024

M5, Fusa Ghass India Pyt Ltd,,
Rep by its Legal Manager,
Mr. Sandeep,
Having Office at No. 91, ! H. Road,
Egrare, Chennal - 600084

g
1, W/5, Raffles Residency Private Limited,
Rep by it Dinactars,
#54, Planet, 2nd Floor, Whitefield,
Main Road Opp Hulresearch Centre,
Whitefield Bangalore — 560 066,
Hlso at
Raffles Park, Survey No. 250,251,251 app.
Soukya Hospitad, Soukya Road,
Haskoter Taluka Habli, Samethanalalli,
Village Bangalore — 560 067
2. Mr. Hussai Somjee,
Director of M/, Raffles Residency Private Limdted,
¥illa 118, Prestige Ozone, Hagadur,
Main Foad Whitefiekd, North
Bangalore -560 006.
1, Mie. Sanjib Kurmar Nayak,
Directorof M5, Raffles Residency Private Limited,
Plat No. 3, Lakshimi Nagar,
Thimputtukzhi YVillage, Kanchipuram,
Tamil Nadu — 631551 ... Defendants
In the above matter, the HON'BLE COMMERTIAL
COURT AT CHENMAI has passed ordered of Paper
Publication for D2 & D3 on 0%,09.2024 and
directed to take publication an or before
31,10.2024 and returnabée by 21.10.2024. Further
hearing for yours presence on 21.70.2024,

v oo Plaintiff

TIMKEN INDIA LIMITED
Registered Address: 39-42,
ELECTRONIC CITY PHASE I, HOSUR
ROAD, BENGALURU, KARNATAKA, 560100
Mofice is hereby given that the shares
certificate Nofs) 32102, 97322, 87323 for 154
shares beanng distinctve Nojs) 37209001-
37209100, 42855189-42855238, 42855239-
A285242 standing in the ramais) ol BHARTE
JAIN Jomily with VISHAL KUMAR JAIM in the
books of M/s TIMKEN IMDIA LIMITED,
hashave been lostmisplaced’destroyed and
the advertiser has'have applied to the to the
Company for issue of duplicate share
certificateds) in Bau thareod. Any personds’ who
naseae clamis) an the said shares should
lodge such clamis) with the Company's
Registrars and Transfer Agents C B
MAMAGEMENT SERVICES PUT. LTD, P-22,
BOMDEL ROAD, KOLKATA, WEST BENGAL,
T00019 within 15 days frorm the date of this
nidice Tading which the Gompam will procead
0 issue duplcata share cerlificatefs) m respact

ofthe said shares.

Mate: F500/2024
Place; BENGALLURAL

Mame of the sharehaldar
BHARTI JAIN Jointhy with
VISHAL KUMAR JAIN

The following persons, customers of our branches mentionad below,

5r. Name af Locker| Locker remt Locker mol
Mo. customer Branch Mo, | pending since | operated since
1| Monojit Baneree | Malleghwaram | G 161 01.04,.2021 3003205
Mr. Lakshmi o
< Shantha / Mysore Road F-7 01.03.2021 1722019
bdrs, Mirmala M
Mir. K Prakash : 3 o i
3 | C Sudha Mysore Road. | F-33 | 24062021 | 28122013
halllkarjuna b e ; P P
& Y, Mamatha W Viaynagar | BOOBS 2015 20-09.2013
Joshua Chinta, R.T. Magar " E &
] Malathi K e Foi04 2020 5.11.2020
Sridhara P Saralaya.p
B Muralidhar Saralaya Mangalore ADD3E | 01-06-2020 19-04-19493
Phansendra M. H | Saraswathipuram
T Bhavanashras M B Mysre BO000T)  Marnch 2019 28.00.2018

are hereby notified that despite issuance of individeal notices for lomg
outstanding rent for 3 years and above and followed by issuance of a final
notice to effect break open of tha locker(s), you have failed o respond to the
Bank's notice for operating! surrendering the locker’ paying arrears af rent
due within the no. of days specified therein, It is also observed in some of the
cases that the notices/! letters sent by the Bank have remained undelivered
and eventually returned and the locker hirers are not traceable. In
acoordance to tha terms and conditions for hiring of the locker duly accepted

MRN BHIMA SUGAR AND POWER PRIVATE LIMITED

Formany known &5 MRAN SREERAME SUGAR AND POWER FRIVATE LIMITED )

CIN LN 5400RAZ020FPTC 137368
E-Mail moEniranigroups. coim

Phone | 87 84821 20000
GSTIN & ZTAANCMESFTIGIIY

PUBLIC HNOTICE
Firm Mo INC-28
[Pursuant to rule 30 the Compamies {Incorporation] Rules, 2014]
Adverisemen o be publishad in the newspaper for change
of registerad office of the company from one state to anothar
BEFORE THE SOUTH EAST REGION, HYDERABAD, WITHIN THE
JURISDICTION OF THE REGISTRAR OF COMPANIES. BENGALURL

i THE MATTER OF SECTION 13 (4) QF THE COMPANIES ACT
RLULE 30 (Spa) OFTHE COMPANIES (INCORBPORATION]} RULES, 2014

AN
1M THE MATTER OF MRN BHIMA SUGAR AND POWER PRIVATE LIMITED HAVING T2
BREGISTERED OFFICE A SUIRVEY NO. 166, KLULALI CROSS, JAaRKHAND MUDSEDL ROBD
BAGAL KOT, RARMATARA - 387313 INDIA,

JO013  AND

‘iohca is hareby grean 1o 1he General Public that the company proposes 1o make apphcabon o
e Cenbral Covermmant under asction 13 of the Companies Act 3013 BErEng confirmalbon of
afteraton of e Memorandum of Associaton of the Compary in terms of the specal resokrhon
sassed af Me Exire Ordinary General meeling hield on Friday on August 30, 2024 to enabls the
Compary o change ils Registensd Office trom "Slaie of Bengale®, wihin he jurisdstion of the
Aegmirar of Companes, Kamataia®™ 10 "Stata of Maharsghira® within fthe junsdiction of the
Ragedrar of Companies, Pune

Aryy persgn whoss interest = kaly o be affected by tha proposed change of e Ragsiprad
DifcE of e Company may oslver ailssr on the MOA-Z1 portal [eweeass. mca gov.in
mesior complaing form or cause to be daliverad or sand by Hegsiered Posi of hisher objecions
supporisd by an Afdavil staling e nalure of hieMer Inenes! and grounds of opposition 1o the
Regonal Direcior South Easl Fegion al 3rd Floer, Corporate Bhaven, Bandiaguda, Nagoe
Iafannaram Vilage, Hayal Magar Mandal Hanga Heddy LDisincl, Hydesabad- - S00068
Teiangana, willen Fourlesn days hom Ihe dals ol publicalion of 1he nobcs wilh 8§ copy of [he
apglicant Carmpany at its Registersd Office at iha address mentboned below

[T -
By g

e 37 gty St John's Medical College Campus Branch

Em' da John Nagar, Koramangala, Bangalore-560034
% Tel.No. +91-080-25530145, 25535346

E-mail : stjohni@bankofbaroda.com

LOCKER EREAK OPEN NOTICE

This is the information of our valued patrons who have taken lockers on rent at
below mentioned Bank of Baroda, St. John's Medical College Campus
Branch, Bangalore and have committed breach of agreement. The notices sent
as per REI/ Bank's guidefines to the renters at their recorded addresses have
been retumed undelivered stating either person's addrasses not found or left.
Effarts to contact the locker holders in person at their present whereabout could
not be ascertained. Thus, having no altemative, the notice is given to the persons
narmed below for contacting branch and to clear the dues of the Bank within a
pefiod of 13 days, failing which the bank will procead to Break Open the Locker at
their cost, risk and responsibility and the Bank will exercise its right to lien for
recovery of gutstanding rent cost and other charges,
BRANCH : ST, JOHN'S MEDICAL COLLEGE CAMPUS BRANCH

Locker | Locker | Outstanding Break Open
Borrower Name Type Number Balance Date & Time
Tulsaimaia | 11.10.2024
Uday Kumar A |0521AX0118| Rs12679- 01.00 PM
Date: 26.09.2024 Sdi- Authorised Officer
Place: Bangalore Bank of Baroda

Hence, be present on the above-said date either

persanally ar through your counsed, failing which
the matter will be decided in your absence.

A. DAMODARAN

Mabvacate

Counsel for Plaintiff

by the locker hirers by executing the ‘Memorandum for hiring locker’, the
Bank may braak open/ take repossession by braaking open the lockers of
such hirers to check the contents kept therein for secunty reasons/ realize s
dues, charges and expenses by public or private sales of the part orwhole of
the contentz of the locker and hold the balance of the contents or proceeds of
zale, entirely at the risk and responsibility of the hirer as to the cost and
consequences thereol, pursuant to the powers vasted in the Bank undear the
arrangement for hinng of lockers, should the Bank not receive the
outstanding rent for 3 years and above with penalty applicable, within 3
months from the date of publication of this notice.

Please contact your concerned branch for queries ifany .

Place: Bangalore
Date : 27.00.2024

Survey Mo, 1686, Musall Cross, Jeminand| Mudhol Road, Bagalot, Karnataks - 587313 india

For and on behad of the Applicant
MAHN Bhima Sugar and Power Private Limited

Hama Basavara Shankrappa Gosar
Designabion. Director

(N DeaGaas

Dt 2600 2024

GHKMF Karnataka Cooperative Milk
Producers' Federation Limited
Kmf Complex, Dr. M.H. Marigowda Road, Bangalore - 560 029
Phone: 26096832/822/910/877/854 Fax: 080-25536105
E-mail: purchase @kmf.coop

Sdi-
For SVC Co-operative Bank Ltd.,

Protium Finance Limited

(Formerly known as Growth Source Financial Technologies Ltd.)
Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off.
The Western Express Highway, Cama Industrial estate, Goregaon (E), Mumbai, Maharashtra- 400063

PUBLICNOTIC E (underRule 3 (1) of Security Interest (Enforcement) Rules, 2002)
SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002,

Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from
Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd. and before that known as Growth Source Financial
Technologies Pvt. Ltd.), their loan credit facility has been classified as Non-Performing Assets in the books of NBFC as per RBI guidelines
thereto. Thereafter, NBFC has issued demand notices to below mentioned respective borrower under section 13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said
borrowers thereby calling upon and demanding from them to pay the amounts mentioned in the respective Demand Notice/s within 60 days from
the date of the respective Notice/s, as per details given below, together with further interest at the contractual rate on the below mentioned
amountand incidental expenses, cost, charges etc. as stated in the said demand notices. However, the service is also being done by us by way of
this publication as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules)

IFT NO.: KMF/PUR/KPPP/Tender-695/2024-25 Date: 24.09.2024

SHORT TERM TENDER NOTIFICATION

(KMF/2024-25/IND0S81,982 & 983)
The Karnataka Milk Federation, Bangalore invites E-tender
from the eligible tenderers for the supply of Various Packing
Materials/ Consumables to Mother Dairy & Nandini Milk
Products, B'lore as detailed in the tender notification.
Tender documents may download from e-procurement portal
website https://kppp.karnataka.gov.in and also contact
Helpline No:+91-8046010000, tel:+91-8068948777
Date of commencement of Tender Download — 26.09.2024

ARM -1 Branch,

2nd Floor, No. 86, Spencers Tower, M.g. Road,
; , Bangalore — 560001. Ph No. : 08025310066
(A G°“§{,’;’5‘%“f‘ﬁ22'!‘S‘:‘n‘g’;‘ﬁ,‘iga"'“g’ e-Mail - chb2366@canarabank.com

E-Auction Sale Notice for Sale of Immovable Properties under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

l_]{ ol¢l Hi Canara Ban Inﬁ
| e womesce |

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that
the below described immovable property mortgaged to the Secured Creditor, the Physical possession
of which has been taken by the Authorised Officer of ARM -1 Branch, Bengaluru of the Canara
Bank, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on 30.10.2024

onwards, Pre-Bid meeting-30.09.2024 at 11.00hrs, Last date for | |(10.30 AM to 11.00 AM), for recovery of Rs.7736090.98 as on 25.09.2024 with further_inter_est and cost Toan Account No. Name and address of Date of Total Outstanding Dues
submission of Tender-05.10.2024 up to 17.00hrs, Date of therec_)n due to the ARM-1 B_rar_Ich, Bengaluru o_f (_Janara Bank from 1. Mr. Hari Raj S S/o Mr. Borrower and Co Borrower/s Demand Notice | (INR) as on below date*
opening of Technical tender-07.10.2024 at 11.00hrs, Date of Susainathan, 2. Mrs. Shanthi Nirmala RW/o Hariraj, Both are at : No. 23/32, KCN Compound, 9th Loan Account No. GS003LAP2021165, 1. Kruthika Water Supply (BORROWER), 2. [12th Sep, 2024 |  Rs. 7512809.14/-

inaofC ial tender- After Technical Bid : luati Main, 17th CrossPadarayapura, Bangalore-560026. Bhaskar Rakesh, 3. Hampapura Shivanna Nikitha, (CO-BORROWER), Sollapuradamma (Rupees Seventy Five
e et e e i e s b e L Lo s L The Reserve Price and Earnest Money Deposits details are as under & the Earnest Money Deposit layout no 85/1 13th cross sunkadakatte, Bangalore, Karnataka - 560091. Also at: Site No. 9, Lakhs Twelve Thousand
Further details may be oblained from tender document. shall be deposited on or before 28.10.2024 at 5.00 pm by way of DD favouring Authorized Officer Khaneshkumari No. 110, 106, 108 and 109, Katha No. 123, Ward no. 71, 13th Cross Date of NPA Eight Hundred Nine and
For Karnataka Co-Opp. Milk Federation Ltd,, | [Canara Bank ARM-1 Branch or firough onine payment o Account No.208272434 (IFSC| | Siepueienns oy St el B o iy Asa Sl s | 09192024 | P e Oy

Sd/- DIRECTOR (PURCHASE) CNRB0002366). (Rs. in lacs) 20 ft in all measuring 660 sq. ft along with RCC roofed situated at Sunkadakatte village

I A ; Reserve Incremental ramatana Yeshwanthpura Hobli, Bangalore: Also at: 22, Kongu Nagar,No 35/1 13th Cross Near

SLNO. Description of the immovable assets h EMD 9 P »bang , Kongu Nagar,
| P Price Value Sallepuradamma Temple Sall Bangalore, Karnataka - 560091. Also at: No. 35/1 13th Cross Near
FORM A 1. |Flat no 404 Third floor SAMPRUTHI ENCLAVE Nagadevanahalli village Sallepuradamma Temple Sall, Bangalore, Karnataka - 560091

Regulation 14 ftrl:'UIBLICI ANNOUI‘:JICI;EMIIE(NTt Board of Indi kengeri hobil situated at padma uadyaya layout , formed in Sy nos Eﬁschrip'tlion;fthe Secured Assets/ Mo;t???tgeddProp:rties: Prr]ore:'/tyf[\lo.tlr\llthat piece and parce]Ltofthe prgper‘éy b(la(arén?( site r\1/o|| 87 Géamatana
égulation 14 or the Insolvency and Bankrupicy Board ot india : : : atha No. 87, measuring east to west 33 ft and north to south 17 72 ft, in all measuring 577.5 sq. ft situated at Sunkadakatte Village Gramtana
(Voluntary Liquidation Process) Regulations, 2017] 31"?_’2_/1 and 35 duly converted into non agricultural land .ConverSIOn Yeshwanthpura Hobli, Bangalore North Taluk, presently within the limits of BBMP Bangalore and bounded on: Eastby:Road, Westby:P rop e r t y
FOR THE ATTENTION OF THE STAKEHOLDERS OF certificate no ALN.SR.2017/1970-71 OF Nagadevanahalli VILLAGE belong Dasappa,North by: Remaining portion belongs to seller 1st Party B. Bhagya., South by: Property belongs to Lakshmiraaiah. Property No. 2: Al
DHANASHRI HOME FINANCE PRIVATE LIMITED KENGERI HOBIL, Plinth area/Super Built up area for flat 1078 Sq.ft.| 43.87 | 4.39 1.00 that piece and parcel of the property bearing site no. 9, Gramatana Khatha No. 123/110/106/108 and 109, measuring east to west 33 ft and north to

RELEVANT PARTICULARS
1. |[Name of the Corporate Debtor DHANASHRI HOME FINANCE PRIVATE LIMITED
2. | Date of Incorporation of the Corporate Debtor | 10" July 2015
3. | Authority under which the Corporate Companies Act 1956, ROC Bangalore
Debtor is incorporated/ registered
4. |Corporate Identity Number of the
Corporate Debtor
5. | Address of the Registered Office and
Principal Office (if any) of the
Corporate Debtor
6. |Liquidation commencement date of the
Corporate Debtor

south 20 ftin all measuring 660 sq. ft along with RCC roofed situated at Sunkadakatte village gramatana Yeshwanthpura Hobli, Bangalore North Taluk
presently within the limits of BBMP banglore and bounded on: East by:Government Road, West by:Property belong to Dasappa, North by: Same
remaining property portion 9X9 feet belongs to R. Hanumaiah & Jayaramaiah, South by: Remaining Property portion belong to R. Hanumaiah

Total Carpet area is 808.50 Sq.ft, Undivided area is 254 Sq.ft.
PRESENTLY COMING UNDER THE LIMIT OF BBMP AMALGAMATED
KHATA NO 2561/2047/4/31,32/1,35/224,223,195 &, 196 and bounded
on: East : Flat No0.403, West : Road, North : Flat No.407 and South :
Setback. Coordinates of the property

Latitude - 12.905917
Longitude - 77.499222

Known encumbrances, if any: Not to the knowledge of the Bank.

For detailed terms and conditions of the sale please refer the link “E-Auction” provided in Canara
Bank’s website (www.canarabank.com), https://ebkray.in/ or may contact Chief Manager, ARM-1
Branch, Bengaluru, Canara Bank, Ph. No.08025310066, 9113092975 and 9598559920 during
office hours on any working day.,

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount of more particularly
stated in respective Demand Notices issued, together with further interest thereon plus cost, charges, expenses, etc. thereto failing which we
shall be at liberty to shall proceed against the above Secured Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and the
applicable Rules not limited to taking possession and selling the secured asset entirely at the risk of the said borrower(s)/co borrower (s)/Legal
Heir(s)/Legal Representative(s)at your own cost and consequences. Please note that as per section 13(13) of the SARAFESI Act, all of you are
prohibited from transferring by way of sale, lease or otherwise, the aforesaid secured assets without prior written consent of the Bank. Any
contravention of the said section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other
legal provision in this regard. Please note that as per sub-section (8) of section 13 of the Act, if the dues of Protium Finance Limited together with
all costs, charges and expenses incurred by Protium Finance Limited are tendered to Protium Finance Limited at any time before the date fixed for
sale or transfer, the secured asset shall not be sold or transferred by Protium Finance Limited, and no further step shall be taken by Protium
Finance Limited for transfer or sale of that secured asset.

L Date: 27.09.2024, Place: BANGALORE

U65191KA2015PTC081524

No. 1515, 19th Main Road, Vanganahalli,
1st Sector, HSR Layout, Bangalore
South, Karnataka,India,560102

24" September 2024

Ganesh Panduranga Pai

No. 68, 6B, 6" Floor, Chitrapur Bhawan
8" Main, 15" Cross Malleshwaram
Bangalore -560055
pragnya.cas@gmail.com

9845666596; 080-23565641
IBBI/IPA-001/IP-P01313/2018-19/12054
8 | Last date of Submission of claims 25" October 2024

Notice is hereby given that DHANASHRI HOME FINANCE PRIVATE LIMITED commenced the voluntary
liquidation on 24" September 2024

The stakeholders of DHANASHRI HOME FINANCE PRIVATE LIMITED are hereby called upon to submit
proof of their claims, on or before 25" October 2024, to the liquidator at the address mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may )
submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Place : Bangalore
Date : 27" September 2024

7. | Name of the Liquidator:

Address of the Liquidator:

Email address of the Liquidator:
Telephone number of the Liquidator:
Registration number of the Liquidator:

For Protium Finance Limited, (Authorized Officer)

Place: Bangalore
Date : 27.09.2024

Sd/- Authorized Officer,
Canara Bank

Ganesh Panduranga Pai
Insolvency Professional
IBBI/IPA-001/IP-P01313/2018-19/12054

Radisys India Limited
CIM: U200 A2004PLEOS35252
Req. Office: th Floor, Wing B, Electra, Exora Business Park,
Behind Prastige Tech Park, Marathatally,
Sarjapur Outer Ring Road, Bangalore- 560 103
Tel: +91 80 4014 0000, Email: info.india@radisys.com

FORM NO. INC-26
[Pursuant to Rule 30 of the Companies {Incorporation) Rulas, 2018]
Advertisement to be published in the newspaper for change of
reqlstered office of the company from one state to another

Bafora the Central Gavernment/ Ragional Director,
South East Region

In the matter of sub-section (4) of Section
13 of Companies Acl, 2013 and
clauvse {a) of sub-rule (5} of Rule 30 of the
Companies (Incorporation) Rules, 2014

And

in the matter of Radisys India Limited
having its registered office at 6th Floor, Wing B, Electra,
Exora Business Park, Behind Prestige Tech Park, Marathahalll,
Sarjapur Quter Ring Road, Bangalore- 560 103, Karnataka, India,

cesinnesaneees Applicant Company

Motice is hereby given to the General Public that the Applicant Company
proposes to make application to the Cantral Government under section 13
of the Companies Act, 2013 seeking confirmation of alteration of the
Memaorandum of Association of the Applicant Company in terms of the
special resolution passed at the Extraordinagry General Megting held on
September 20, 2024 o enable the Applicant Company Lo change its
Registerad Office from the "State of Karnataka" to the "State of Gujarat”™.

| get the inside information
and get inside the information.

Any person whose Interest s lkely to be affected by the proposed change
of the registerced office of the Applicant Company may deliver either on
the MCA-21 portal {www.mca.gov.in} by filing investor complaint form
or cause to be delivered or send by registered post of his‘her objections
supported by an affidavit stating the nature of his‘her interest and
grounds of opposition b the Reguonal Director at the address Tha
Ragional Director, South East Region, 3rd Floor, Carporate Bhavan,
Bandlaguda, Magofe, Tattianmaram Village, Hayat Magar Mandal, Ranga
Reddy District, Hyderabad-S00068, Telangana, within fourteen days of
the date of publication of this notlice with a copy to the Applicant
Company al its reglstersd office at 6th Flaor, Wing B, Electra, Exora
Business Park, Behind Prestige Tech Park, Marathahalli, Sarjapur Quter
Ring Road, Banpalore- 560 103, Karnataka, India.

Inform your opinion
with investigative journalism.

For and on behalf of the Applicant Company
Sdf-
Mitash Varshney

Managing Director
(DIN: D1494503)

Date : Seplember 26, 2024
Flace : Bangalore
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